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FA AL ACTIO TAKEN REPORT ONB OFJOINT

E ER ED

I, s. chandrasekar, aged about 44 years, son of Mr. s, subramani, residing at B-

202, Amarkunj Apartment, Vivekanand Marg-Patna-800013, do hereby solemnly

affirm and state as follows: -

1' That I am posted as Member Secretary, Bihar State pollution control

Board,Patna and as such I am well aware of the facts and circumstances of

the present matter. I am competent and duly auth orrzed to swear the

present afiidavit.

2. That the instant mafter has been registered as an original Application on a

letter petition filed by Sri Ramroop Rana resident of Banka District, Bihar,

\

PASSED IN O.A. NO. 727 OF 2022,
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before the Hon'ble National Green Tribunal, New Delhi, alleging therein

that land mafia are illegally encroaching river Odhani inlBanka by filling

with earth and changing the status thereof,

3. That the instant matter was heard on 18,11.2022 when the Hon'ble

Tribunal was pleased to constitute a Joint Committee comprising of

representative from Regional Office, MOEF&CC, Ranchi, Jharkhand,

Principal Secretary, Water Resources Department, Government of Brhar

and District Magistrate, Banka, Bihar and direct the same to meet wrthin

fwo weeks, undertake visits to the site, look into the grievances of the

applicant, veri$r the factual position and submit its report. The State PCB

was made nodal agency for coordination and compiiance.

4, That pursuant to passing of the order a meeting of the joint committee was

convened on 20.12.2022. In the said meeting it was decided that the site

visit will be undertaken on 28.12.2022.

5, That on site visit, the joint committee observed that the river bank has been

encroached for construction of the road for the area under reference, the

extent of encroachment of the river bank is being estimated and the stretch

all along the embankment is being verified jointly by the Water Resources

Department, govt. of Bihar, &" Land and Revenue Department, Govt, of

Bihar, from the records availabie with them. The committee further

observed that plotting of land has been made by the developer just adjacent
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to the river bank and the same will also be verified fiom the revenue

records as well as whether any approval and licenses have been taken from

the local town planning authorities. Also, rcad about 2-3 km has been

constructed which passes just adjacent to the plotting of lands made, A

detailed report will be prepared after getting all data and records.

A copy of the joint committee report with

photographs is annexed and marked as

Annexure- I .

6. That I have read the contents of the report and have understood the same.

DEPONENT
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